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Judgement

Sudhanshu Dhulia, J.—Heard Mr. Virendra Kaparwan, Advocate for the petitioner
and Mr. H.M. Raturi, Standing Counsel for the State of Uttarakhand.

2. The petitioner has applied for a caste certificate before the Tehsildar,
Rishikesh, District Dehradun. According to the petitioner, he belongs to "Other
Backward Class" (from hereinafter referred to as OBC) known as "Sakka", which
is notified as OBC in the State of Uttarakhand, yet the caste certificate is not
being issued to him. The innocuous prayer of the petitioner is that directions be
given to the authorities to decide his application for caste certificate.

3. As such, the writ petition is disposed of at this stage itself with the direction to
the Tehsildar, Rishikesh/respondent no. 2 to dispose of the representation of the
petitioner in accordance with law. Tehsildar, Rishikesh is also at liberty to conduct
an inquiry in the matter in order to arrive at the veracity of the claim of the
petitioner regarding his caste. In case the Tehsildar, Rishikesh finds that the
petitioner belongs to the caste, as alleged, and he is a bona fide resident of
Rishikesh, district Dehradun, Uttarakhand, the caste certificate shall be issued to
him as expeditiously as possible, but definitely within a period of ten weeks''
from the date a certified copy of this order is produced before him. However, it is
made clear that before any such exercise, the concerned authorities shall take an
affidavit from the petitioner that he is a permanent resident of State of
Uttarakhand and he has not asked for such a certificate nor received one from
any place or any other State in India. It goes without saying that in case the
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averments of such an affidavit found to be false, the concerned authorities must
take action in accordance with law against the petitioner or the person giving
such an affidavit.

4. With the above directions, writ petition is disposed of. The concerned authority
shall satisfy itself regarding other eligibilities but shall not refuse the caste
certificate merely on the question of domicile, as the same is irrelevant.

5. No order as to costs.
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